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WH not catch any particular point 
m which be   asking for specific 
information.

It D trua that so long m these per
ms wei working they were doing 
certain jobs. The recommendation of 
the study group was that this was a 
sphere in which the scale could be 
TWiaed. That  recommendation  has 
been accepted, and as a result of that, 
certain persons are being retrenched. 
As for alternative jobs, we shall do 
our best. It is a human problem, and 
I have the greatest sympathy for these 
people from the human angle, and it 
is with this objcct that we shall do 
our best to find other jobs fbr them; 
they will be given  a certain higher 
priority in the employment exchanges; 
if there are any vacancies anywhere, 
we shall try to fit them in those vacan
cies. We have already done something 
and this effort will continue.

1US hrs.
PAPERS  LAID ON THE  TABLE 

Notifications vsmn Customs Act rrc.

The Minister of State in the Minis
try of Finanre <Shri K. C. Pant): I beg
to lay on the Table

(1) A copy each of the  following 
Notifications under section 159 of the 
Customs Act, 1962:

(i> G. S. R. 728 published in Ga
ette of India dated the  20th 
May, 1967.

tii) G. S.  R. 729 published  in 
Gaette of India dated  the 
20th Man 1967.

tin) G.S.R.  7M  published  in 
Gaette of India  dated the 
20th Kay, 1967.

(iv) G.S.R. 778 published in Gaet
te of India dated  the  98th 
May, 1967.

IPIoced in Library- S  No. LT-85/67]

<*) A copy each of the  foil owing 
VMUteatfcme under section 188 ofthe 
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Customs Act, 1962 and section 8 of 
the Central Excises and  Salt  Act, 
19:

(i) The Customs and Central Ex* 
else Duties Export Drawback 
(General)   Twenty-ninth 
Amendment Rules, 1967, pub* 
lished in  Notification   No. 
G-S.R. 70 in Gaette of India 
dated the 20th May, 1967.

(ii) The Customs and Central Ex
cise Duties Export Drawback 
(General) Thirtieth  Amend
ment Rule, 1967, published in 
Notification No. G. S- R. 71 
in Gaette of India dated the 
0th May, 1967.

(iii) G.S.R.  72  published  in 
Gaette of India dated  the 
20th May,  1967,  containing 
corrigendum to G. S. R- 1597 
dated the 8th October, 1968.

r Placed in Library. See No. LT>86/67]

() A copy of the Central  Excise 
(Eighth Amendment)  Rules,  1967, 
published in Notification No.  G.S.R. 
77 in Gaette of India  dated  the 
16th May, 1967, under  section 8 of 
the Central Excises and  Salt  Act, 
and Salt Act, 19. [Placed in Library. 
See No. LT-86/67],

list hrs.

BUSINESS ADVISORY COMMOTES

Skonb Report

The  Minister or Parllaauatary 
Affairs and Communications (Dr. Baas 
Sabfew Singh): I beg to move:

That this House agree*  with 
the Second Report of the Business 
Advisory Committee presented to 
the House on the 1st May. 1967.

Mr. Speaker: Motion moved:

That this House  agrees with 
the Second Report of the Business 
Advisory Committee presented to 
the House on the 1st May, 1987.


